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CMNTH^L ADf'lIMl^jTRATIUE TRIBUNAL
PRINCIPAL BENCH iNLiiJ DELHI

RA, No.313. of 1994

in
OA, No.716 of 1988

Dated at Neu Delhi, this day of September1994

Hon'ble ihr i C. d, Roy , Camber (3)

Hon'ble dhri B,K, Singh, !*iQmber(a)

/"

Union of India, through the Secretary (Establishment)
^j-nistry of Railways, •Rail-Ehavan, New Delhi-1.

Shri A.N.Wanchoo, General Manager, Northern Railway,
Baroda House, New Delhi-1,

Financial Advisor Chief Acccujits Officer,
Northern Railway, Baroda House, New Delhi—1,

Shri P.R^Chc .o, the then Chief Cashier (, Northern
Railway, New Delhi,

Shri Rajeev Dutt, chief Cashier (, iTortb'-m Ra-i Iv^nv
Itulti-storeyed Buildings, New Delhi. Railway,

Sagar, the then F.A.f. C./..o./^-crthem Failvav
Baroaa House, New Delhi-1.
Shri F.N.Manie, t-he then F. r, 5, c ^ o ^
Baroda House, New Delhi_l. I.orthem P.ailvay,

Cashier's

Cashier's

^rthS'̂ RSLay '̂liotaowr'' Cashier's office.
Chief cashier (H).s

Northem'Slwayf'Luitaiwf^®""- Cashier's office,

^i®Se?"Klr^hlr^^ P.alLa^ Kew mShS
Respondents ia 8 to 1-a ,
Dutt, Chief Cashier (ca) Fultl^^J? through Shri Rajeev
New Delhi. ) Jxulti- storeyeo Buildings,

... Review Applicants

(Original Respondents) \
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UERaUS

jhri P» • Bhatia
R/o 139/6
D.C.H, Railuiay Colony
DELHI 110006

u

Respondent

(Original Applicant)

3UDGEr"i£NT'(by circulation)

5hri B. K, 3inghj,(^(A)

This Revieu Application No.313/94 in OA,716/88

is made against the judgement and order dated 4,10.93.

The has been Filed on 20e9«94 practically after a

year. Reuieu Application has to be filed within

thirty days of rrceipt of a certified copy of the

judgement. The HA filed for condonation of delay

(pages 10-12. of the RA) itself admits a delay of

265 days. The delay can be condoned only if

substantial and reasonable cause is shoun by the

review applicant. Except for mentioning that the

file had to rotate from one officer to the' tather,

there is no other cause of the delay and this

cannot be treated as a sufficient ground for condoning

the delay.

2. Therefore, the RA is summarily rejected on the

ground of delay alone, by circulation.
?

(be K. Sinqhf)'
Membe r( A)

dbc

\
( . C, -3. _R,p y )

Meniber(O)


